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Order

CA 137/PB/2016 — This is an application with a prayer for striking off from the
records the rejoinder filed by the petitioner on various grounds pleaded in the
application. In the alternative, Respondents No. 1 to 4 have also prayed that they may
be permitted to file Sur Rejoinder as new facts have been raised in the rejoinder filed
by the petitioner.

21 Be that as it may, we allow the alternative prayer made by the applicant —
Respondents No. 1 to 4 to file Sur Rejoinder. However, it shall remain subject to the
condition that the same shall be considered at the time of hearing arguments of the
parties. The application is disposed of.

3 CA 136/PB/2016 - Learned counsel for the applicant at the outset prays for
withdrawal of the application. Dismissed as withdrawn,

4. CA 135/PB/2016 - Notice of the application. Learned counsel for the non
applicant — petitioner accepts notice and seeks a week’s time to file reply. Notice has
also been accepted by learned counsel for non-applicant - Respondents No. 1 to 4. A
copy of the application has been furnished to them. Let the reply be filed within one
week, with a copy in advance to the counsel for the applicant. Rejoinder, if any, be
filed within a week thereafter with a copy in advance to the counsel opposite.

5. However, in the meanwhile intimation in respect of the cheques drawn in
pursuance of the order dated 09.08.2016 exceeding Rs. 50,000/- should be given to the
applicant — respondents No. 5 to 7. Respondents No. 1 to 4 are also directed to send
intimation regarding the cheques drawn in pursuance of the order dated 09.08.2016
exceeding Rs. 50,000/- to the applicant — Respondents No. 5 to 7.

List for further consideration on 23.11.2016.
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